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Petition under Section 79(1)(f) of the Electricity Act, 2003 for a
direction to the Respondents to pay additional fixed charge of
Rs.0.439/KWH for the balance period of PPA (Interlocutory
Application for bringing on record additional documents)

Petition under Section 86(1)(f) of the Electricity Act, 2003 filed
by GMR Vemagiri Power Generation Limited seeking consent
of the Commission to the proposed amendments to the Power
Purchase Agreement, pursuant to and in furtherance of the
APERC order dated 05.12.2009.
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Record of Proceedings

After hearing the rejoinder submissions of the learned Senior counsel for the
Petitioner at length, the order in these petitions was reserved. At the request of the
parties, written submissions (not exceeding 5 pages) shall be filed by 3.2.2026.

By order of the Commission

Sd/-
(B. Sreekumar)
Joint Chief (Law)
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